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application be served upon the 

alleged contemnors within six 

weeks and the matter shall appear 

for hearing on 4.2.2004. 

be 	 Vicehairman 

nkm 



C.P.55 of 2002 

Oray c*. 26.2.04 	Present: The hon'bje Sri Shanker 

4 ii-Jo 	 c- 
Raju, Judicial Mnber. 

Honhbje The 	rlr.K.V.prahaladan 

/ 	
,L 	 Anjnistratjve Member 

LAD 

As the decision of this Tribunal 

I dated 2,12.02 passed in O.1.NO.267/02 

has been fully complied with and by 

order dated 15.1.04 the applicant was 

confirmed and payment of salary was 

made by Receipt dated 31.1.2004, which 

has been received, by the applicant. We 
do not find any contempt, 

,L..  C.P. is 'di.&nissed. Notices are 

, 	 21' discharged. 

90 	/ 
, P2em b err (A) 	 Member( ti)' 
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IN E CENT 	INISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

L 
Contempt Petition No. (1k-'  /2003 

In O.A. No.267 of 2002 

In the matter of: 

Sri Gopal Ballav Paul & Ors. 

.Petitioners 

-Versus- 

Union of India & others. 

..... Alleged Contemnors 

-AND- 

In the matter of 

An Application under Section 17 of the 

Administrative Tribunals Act, 1985 

praying for initiation of a contempt 

proceeding against the alleged 

contemnors for non-compliance of the 

• 	 judgment and order dated 02.12.2002 

passed in O.A. No.267/2002. 

-AND- 

In the matter of: 

1, 	Sri Gopal Sallav Paul 

Spear Canteen, CSD 

Headquarter 3 Corps. 

C/o 99 APO 
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Sri Diganta Sharma 

Spear Canteen, CSD 

HW..C.I, Force (NE) 

C/o 99 APO 

Shri Satya Ram Das 

Spear Canteen, CSD 

H.W. C.I. Force (NE) 

C/o 99 APO 

Shri Sama Mazumdar 

S/o Shri H.K. Mazumdar 

P.O. Ranqapahar Crossing 

District Dimapur, (Nagaland) 

PIN-797123 

Smti Gita Kumari 

Daughter of Shri Kailash Prasad, 

Ranqapahar Corssing 

Thackhu village, 

District-'-Dimapur (Nagaland) 

Petitioners 

-AN1 

Sri Rajendra Singh, GOC 

Headquarter 3 Corps 

C/O 99 APO 

Major T8,Singh 

Secretary, CSD 

Headquarter 3 Corps 

C/o 99 APO 

Alleged Contemnors 
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The humble petitioner above named most respectfully 

Sheweths: 

That your petitioner being highly aggrieved at the 

change of terms and conditjons of services of Spear CSD 

civilian employees in terms of letter No. 51905/Sc 

dated 10.02,2002 reducing the status of the employees 

to casual employees, approached this Hon'ble Tribunal 

through O.A. No. 267 of 2002. 

That 	The 	Honble 	Tribunal, 	after 	hearing 	the 

contentions of the parties, had passed the order on 

02.12.2002 in Q.A,NQ,267/2002 directing the respondents 

as follows: 

7... ..The impugned change in the terms and 

conditions of service issued by the respondents vido 

Memo dated 10.2,2002 is in our view unsustainable in 

law. Therefore the said communication is liable to 

• be set aside and thus the same conditions set out in 

the communicationdated 10,2,2002 stands quashed. 

The respondents are now directed to act as per law 

in the light of the decision rendered by the Supreme 

Court in the case of M. Aslam and others (Supra) and 

take necessary steps for implementation of the terms 

and conditions of service of unit-run Canteen 

employees issued by the quartermaster Generals 

Branch Vide memo dated 14.09,2001. 

S. The application is thus allowed. There shall, 

however, be no order as to costs. 

Sd! -  Vice-Chairman 
Sd!-  Member (Admn.)" 
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Copy of the Judgment and Order dated 02.12.2002 

passed in O.A.No.267/2002 is enclosed herewith and 

marked as ANNEXURE- 1. 

That 	your 	petitioner 	thereafter 	submitted 	an 

application dated 20.12.2002 to the alleged contemnor 

onclosinq therewith a copy of the judgrnent and order 

dated 02.12.2002 passed in O.A. No. 267/2002 and 

requested for implementation of the said order,  of the 

Honble Tribunal. 

A Copy of the representation-dated 20.12.2002 is 

enclosed herewith and marked as ANNE)URE-2. 

That the alleged contemnor vide his letter No. 51905/SC 

dated 29.01.2003 informed the petitioner that the terms 

and conditions of URCs formulated and issued by the 

QNG's Branch, 	Army HQs vide their letter No. 

96029/Q/DDGCS dated 14.9.2001 were contested and the 

case is presently subjudice in the Hon'ble Supreme 

Court and as such the case of the petitioner would be 

decided on the basis of the outcome of the, judgment of 

the Supreme Court. 

That thereafter a reply was sent to the respondents 

asking the respondents to supply the detail reference 

of the case pending in the Hon'ble Supreme Court as 

stated. It is relevant to mention here that the alleged 

Contemnors (Respondents in O.A. No. 267/2002) did not 
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• take this plea before the Hon'ble Tribunal during the 

hearing of the D.A. No. 267/2002 nor did they disclose 

this in their affidavit, although this was known to 

them at that time.. 

6. 	That thereafter a lawyer's notice was also served on 

the alleged contemnors on 14.03.2003 urging upon them 

to implement the directions given in the judgment and 

• 	order dated 02.12.2002 in O.A. No.. 267/2002 by the 

• 	Hon'ble CAT,. 

7.., 	That in reply to the Notice aforesaid, the alleged 

Contemnor addressed a letter bearing No. 51905/SC dated 

01.05..03 to the Lawyer of the petitioner informing that 

• the Spear Canteen was not aware of the QMGs Branch, 

Army Headquarters' letter No. 96029/Q/DGCS dated 

17.09.2002 at the time of filing the affidavit while 

contesting the O.A. No. 267/2002 on 02.12.2002 due to 

movement of HQ 3 Corpsto 3 & K in National Crises. It 

was further stated in the said letter dated 01.05.03 

that the Oontempt Petition pending at the Supreme Court 

has been dismissed and consequently Army Headquarters 

is issuing fresh guidelines for engagement of civilians 

in URC. 

8.. That more than 12 months have elapsed since the order 

• 	dated 02.12..2002 was passed by the Hon'ble Tribunal in 

O.A. No.. 267/2002 but the alleged contemnors willfully 
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and deliberately did not take any initiative for 

implementation of the order dated 02.12.2002 but 

instead have been adopting a delaying technique by 

taking new and irrelevant pleas for avoiding the 

implementation of the order dated 02.12..02 which 

amounts to contempt of court. Therefore the Hon'ble 

Tribunal be pleased to initiate a Contempt proceeding 

against the alleged conteinnors for willful violation of 

the order of the Hori'ble Tribunal dated 02,12,2002 and 

the Hon'blo Tribunal further be pleased to impose 

punishment against the alleged contemnors for willful 

violation of the order of the Hon'ble Tribunal in 

accordance with law. 

That it is a fit case of the Hon'ble Tribunal for 

initiation of contempt Proceeding for deliberate non 

compliance of the order dated 02.12.2002 passed by the 

Hon'ble Tribunal in O.A. No. 267 of 2002. 

That this application is made bona fide and for the 

I  ends of justice 

Under the facts and circumstances stated 

above, the Hon'ble Tribunal be pleased to 

initiate contempt Proceeding against the 

alleged contemnors for willful noncompljance 

of the order dated 02.12,2002 passed in O.A. 

No.267/2002 and further be pleased to impose 
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AFFIDAVIT 	 - 

I, Shri Gopal Ballav Paul. 4  Son of Late Gopi Mohan Paul, aged 

about. 34 years, presently working as Salesman in Spear Canteen 

CSD, 11Q, CI Force (NE), C/o 99 APO, do hereby declare as follows 

That I am one of 	the petitioners in the above contempt 

petition and as such I am well acuainted with the facts and 

circumstances ol the case and also competent to sign this 

affidavit, 

That the statement made in para 1'-10 are true to my 

knowledge and belief and I have not suppressed any material 

fact. 

That this Affidavit is made for the purpose of filing 

contempt petition before the Honble Central Administrative 

Tribunal, Guwahatj Bench for non-compliance of the Ho.n'ble 

Tribunal's 	order 	dated 	02.12.2002 	passed 	in 	O.A. 

- No.267/2002. 

And I sign this Affidavit on this Igth 	day of 

w-er-4  2003. 
	

(-4AJ IJ PCE4  
Identified by 	 Deponent 

Advocate 

S 7 



\\ 

• Laid down before the Hon'ble Central Administrative 

TribunaL. Guwahati for initiating a contempt proceeding 

against the alleged contemners/Respondents for wilful and 

• deliberate non-compliance of order of the Hon'blo Tribunal 

dated 02..122002 passed in O.A. No.267/2002 and further be. 

leased • to • impose punishment • upon the alleged 

Contemnors/Respondents for wilful and deliberate non 

ccmpliance of 	order dated 02.12.2002 passed in O.A.  

No.267/2002. . 	.. 
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India,represented by the 
the Government of India, 
Defence, 

General, 
Canteen Stores Department (CSD), 
Army Headquarters, 
New Delhi. 
The Deputy Directoç General, 

7 	Canteen Service, 
Ccr Storon I pr:LinnI. (CS))), 

A 	 Army Headquarters, 
• 	New Delhi. 

The Major General, GOC, 
Headquarter CI Force (NE), 
C/o 99 APO. 
The Vice President, 
Spear C'arteen, CSD, 
Headquarter 3 Corps, 
C/o 99'APO. 

6.. TheSecretary, 
Spear Canteen, CSD, 
Headquarter 3 Corps, 
C/o 99 APO. 

/ 	By Advocates Mr A. Deb Roy, Sr. C.G.S.CS 
Mr A.M. Bujor Barua and K.L. Solo. 

RS- I 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWALJATI BENCH 

Original Application N6.267 of 2002 

Date of decision This the 	bday of December 2002 

The Hon'ble Mr Justice D N Chowdhury, Vice-Chairman 

The Hontble  Mr K.K. Sh,arma, Administrative Member 

.. 

Shri Gopal BaLlav Paul, 	 S  
Spear Canteen, CSD, 
H.W.C.L. Forces (NE), 
C/o 99 APO. 
Shri Diganta Sharma, 
Spear Canteen, CSD, 
H.W.C.L. Force (NE), 
C/o 99 APO. 
Shri. Satya Ham Das, 
Spear Canteen, CSD, 
H.W.C.L. Force (NE), 
C/o ,99 APO. 
Shri Sama Mazumdar, 

Shri H.K. Mazumdar, 

5.'.Thti G.ita Kumari, 
g lJLughter of Shri Kailah Praiad, 

anyapahar Cosiuy, District- Dimapur, Nagaland 	 Applicants 

y Advocates Mr M. Chanda, Mr G.N. Chakraborty 
H. Dutta and Mr S. Ghosh. 

- versus  

1. The Union of 
Secretary to 
Ministry of 
New Delhi. 

7. q1he flr'ter 

-10- 

S. 	t• 

Respondents 

• 	 S., 



I 

,? 

- 

CHOWDHIJRY. J. (v.c..) 

The applicants are five in number who joined 

•  together and filed this opplictjon pertaIning to same 

cause of action with common interest in the matter.' The 

grievafl'e of the applicants .centres round the change of 

condition of service in terms of Memo dated 10.2.2002 

addressed to the five applicants in the following way: 

"TERtIS AND ClVILIANT
-MPLOYEES' 

You are considered for employment as casual emp. 
in S ear CSD 

Wr The terms and conditions ' are enclosed as Appx 
.\\ 'A' for your reference. You are requested to •go 
\\ through  the terms and.conditjons and if acceptable 

to you then please fwd the agreement as attached 
Appx '8' duly signed to Spear CSD latest by 15 Feb 

Your present service will be termjnated n 26 
Feb 2002 and you will be re -appointed' with fresh • 	 terms and condition wef 01 Mar 2032, if acdepted by 

•
OW

you 

• 2. 	In the application the applicant.s pleaded that the 

respondents advertised in the year 2000 for filling up some 

posts of Salesmen in the Unit-run Canteen, i.e. the Spear 

CSD Canteen, Headquarter 3 Corps. In' responseto the 

pp1ications subinitted by the applicants for the post of 

Salesmen; they' were interviewed and 'after se1ectiozi 	they 

•  were appointed as Salesmen and all' of them joined 'as 

Salesmen in the month of July 2000 except the,applicarit 

No.5 who joined in August 20001 Their formal appointment 

letters were issued on 4.12.2000 as Salesmen on temporary 

vacancies in Spear CSD Canteen. They were advised to, return 

the ' attached wilingness certfficate, duly filled 'and 

signed. As per the terms the salary of Salesmenas f'ixed 

at Rs. 1400/- per month. It mentioned the terms and 
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conditions of service. While things rested at this stage, 

the Hon'ble Supreme Court of India pronouned its Judgment 

on 4.1.2001 on Civil Appeals Nos.1039-40 of 1999 with•C.A. 

Nos.1041 to 1043 of 1999. Union of India and others 
Vs. 11. 

Aslam and others, reported in (2001) 1 8CC 720. The 

iOintion 	appea.L.9 arose out of the Judgment and Order 

of the different Central Administrative Tribunals on the 

t applicaions preferred by the employees of the Unit-run 

Canteens claiming benefit as regular defence personnel 

employees or at least as civilian employees Berving under 

the Ministry of Defence claiming that the Unit-run Canteens 

(hereinafter referred to as URC) were part 
of theCahteen 

Stores Department. while dimissing the appeals of theurijon 

of India, the Supreme Court observed that for' effective 

r 	
ucioning of the defence services it was absolutely 

to provide 6anteen tacilities throughout the 

contr and while the Canteen Stores Department served as a 

I 	 2. 

	

ale outlet it was the UR( 	that served as retail 

t1et. It was also observed thai though the funding of the 
-, 

 

URCS was not made out of the Consolidated Fund of India, 

but it was made by the CSD and tle CSD in turn had formed a 

part of the Ministry of Defence. Referring to the 

principles of laid down by the Supreme Court in. Parimal 

• 	Chandra Rah,a Vs. LIC of India, reported in 1995 Supp (2) 

SCC 611, the Supreme Court also observed that it was 

difficult to conceive as to how the employees working in the 

URcs could be held to be not Government servants, when it 

had emerged that providing canteen facilities to the 

defence service personnel was obligatory on the part of the 

Government and, in tact, the URCs discharged the duty of 

retail outlets after getting their provision from 'fhe 

/who1 esa 1 e outlet or depot of the CSD. Distinguishing the 

decisioi, . * . . . . 
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decision of the Supreme Court in Union of India Vs. 

Chotelal, repotedin (1999) 1 SCC 554, the Supreme Court 

held that the CSD formed a part of the Ministry of Defence 

and if their funds form a part of the Consolidated Fund of 

India and it was the said CSD that provided the fund as 

well ai different articles through the retail outlets of 

the Unit-run Canteens then the employees who discharged 

the duties of salesmen in such retail outlets must be held 

to be employees under the Government. The officers of the 

defence services had all-pervasive control over the Unit-

run Canteens as well as the employees serving therein. 

Accordingly, the Supreme Court observed as follows: 

............In the aforesaid premises, we are of the 
considered. opinion that the status of the employees 
in the Uni.-run Canteens must be held to be that of 

"i 	 a government employees .............. 

............ We, however, hold that these employees 
of the Unit-run Canteens will'draw at the minimum 

• j); (sic of) the regul.r scale of pay available to their 
counterparts in CSD and we further dIrect the 

•"/ Ministry of.Defence, Union of India to determine the 
service conditions of the employees in the Unit-run 
Canteens at an early date, preferably within six 
months from the date of this judgment ........... 

3. 	In terms of the law laid down by the Supreme Court, 

the respondent authority issued policy guidelines and the 

Quarter. Master Generals Branch, Army Headquarters, New 

Delhi forwarded the terms and conditions of service of URC 

employees to the Command Headquarters and other authorities 

and intructed them toimplement the same by all 'concerned. 

As per the said communication the terms and conditions were 

to come into effect with effect from 1.6.2001. The relevant 

part of the terms and conditions are cited below: 

"The Supreme Court on 04 3anuary 2001 while 
disposing the case of Union of India and Ors Vs. M. 
Aslam and Ors directed that employees of Unit Run 
Canteens (URCs) will draw at the minimum of the 
regular scale of Pay available to their c'ounter 
parts in the CSD(l) and Union of India to determine 
service condition of the employees in the Unit Run 
Canteens. There are at present approx 2419 employees 

- 	 working ......... 
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working in them all over India. Consequent to the 
judgment this paper lays down the guidelines on 
terms and conditions of URC employees. 

	

These 	guidelines 	shall 	be 	called 	"The 
guidelines Regulating the Terms and Conditions of 
Service of Civilian Employees of URCs pad out of 
Non-Public unds" and shall come into force with 
immediate effect. These guidelines shall apply to 

• all civilian employees of URCs paid out of Non 
Public Fund Account but shall not be applicable to 
any person engaged on daily wages or on casual 
employment. These guidelines shall not be applicable 
to any Government employee, who may for •the time 
being be detailed to work therein in any, capacity 
whatsoever. For those employees who do not accept 
these terms and conditions, resignation from service 
as per provisions of Para 46 to 48 of guidelines can 
be accepted. Only incase of dispute, should cases 
be referred to auth given in Para 45 of these terms 
and conditions. 

All employees shall be classified as under 
probation during their. first year of service. On 
successful completion of one year of probation they 
shall be termed as temporary employees till five 
'ears of service (including the period of 
ob:tioi). On 	 b

d of 
h 	 t 

'employees up to the'ag.e of superannuation or upto 
Jthe date of resignation/termination of service. 

if J 	All employees, whether under probation or 
•, 	temporary or permanent, could be treated at par with 

Govt. servants employed in CSD (1) as far as pay 
• scales are concerned. All the •employeis are 
employees of URC and will remain sQ till the.age of 
superannuation or till the date of resignation/ 
termination of service. The classification of 
employees and the pay scales is given at Appx 'A'. 
The number of civilian employees require to run a 
URC will be determined by the employer. 

A letter of appointment shall be issued in case 
of every fresh appointment. Classification of all 
civilians presently employed in tJRCs will be re-
designated by a board of officers and a fresh 
appointment letter will be issued." 

As per Appendix 'A' to the aforementioned terms and 

conditions, the scale of pay of URC employees, like 

LDC/Billing Clerk/Computer operator/Salesman/Accounts Clerk 

was fixed at Rs.3050-75-3950-80-4590. 

4. 	The applicants 	had 	also pleaded 	that 	since 

July/August 2000 they were working as Salesmen and their 

services were extended by a subsequent agreement dated 

1.3.2002- As per the second agreement dated 1.3.2002 the 

applicants .......... 

' S 
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•1Jif.J.nLti wri 	uppolntU 	leamell tor the period iom 

1.3.2002 to 31.8.2002. Subsequently, it was averred that 

respondent No.6 issued the impugned letter No.b1905/SC 

dated 10.2.2002, which has been mentioned earlier, the 

legality and validity of which is under challenge in this 

proceeding as arbitrary and discriminatory. The applicants 

stated and contended that in terms of the Supreme Court 

directions, it was incumbent on the authorities to 

regularise their service as Salesmen in the Spear CSD 

Canteen in terms of the policy laid down by the Quarter 

Master General's Branch dated 14.9.2001. The applicants 

also assailed the impugned communication dated 10.2.2002 as 

ribtrary and discriminatory. 

The 

ants a::::a 	
:: 

k\ 	writt n statement the r - spondents pleaded that the new 

4 

	 tVms and conditions were framed with an aim to reemploy 

- 	 the applicants as casual labourers on cotract basis and the 

applicants refused to -accept the terms and conditions 

framed by the Ministry of Defence pursuant to the 

directions of the HOn'ble Supreme Court. Since the 

applicants declined to accept the terms and conditions 

they were engaged by the URC as casual labourers on 

contractual basis. In para 6 of the written statement the 

respondents, in response to the pleadings mentioned in para 

4.3 of the application, contended that the applicants were 

selected for employment against temporary vacancies and 

• were appointed with effect from 4.12.2000., However, prior 

to that they were working as casual labourers with Spear 

CSD. In 'the written statement the respondents stated that 

ursuant—. to the Judgment of the Supreme Court '  and in 

accordénce, with the direction - of the Supreme Court to 

determine .......... 
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determine the service conditions ot the employees in the 

URCs at an early date,. the Army Headquarters with due 

approval of the Ministry of of Defence formulated the terms 

and conditions of the URC employees. It was also pleaded 

that according to those service conditions the employees 

already in service against the permanent vacancies under 

01W were• to be absorbed in the OR-C as Der 

probation/temporary or permanent employee depending upon 

the number, of years of serVice they had p.it in,provided 

they accepted the terms and conditions laid down in letter 

dated 14.9.2001 issued by the Army Headquarters. Although 

the applicants did not fulfil the qualifications required 

their employment on permanent basis since they were 

ler permanent nor employed against permanent vacancies, 

stll the management supplied the terms and conditions 

fad by the Arm/ Headquarters Lo the dpplicants and they 

were given option to either accept the terms and conditions 

of service or, to choose to be employed as casual labourers. 

The respondents also pleaded about the reduction of the 

number of vacancies in para 13 of the written statement and 

averred that "the Spear CSD is basically meant to cater for 

• needs of troops of HQ 3 Corps. with HQ 3 Corps and its 

units moving on OP Prakaram wef Dec 2001 there is drastic 

decrease in sales of the Canteen. There is a requirement of 

• CSD Canteen with the HQ 3 Corps and spear CSD is likely to 

be closed and moved from here .............. 

6. 	We have heard Mr M. Chanda, learned counsel for the 

applicants and Mr A. Bujar Barua, learned counsel for the 

respondents at length. On consieration of the materials on 

record, it is apparent that on 4.1.2001, i.e. the date on 

which the Apex Court pronounced the judgment, these 

applicants were also working in the URC as Sales-men. The 

judgment of the Supreme Court pronounced the status of the 

employees 
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• . 	
employees of the URCs as Government employees. As per the 

directions in the judgment of the Apex Court, these 

employe.çs were also to be allowed to draw a the minimum of 

the regular pay scale of the CSD. In terms of the judgment 

of the Supreme Court the Unin o India was to determine the 

service conditions of the employees ot the URCs. As per, the 

judgment, the responsibility was that ot the UnIon of India 

to determine the service conditions of the employees of the 

URCs. As a matter of fact, the Quartermaster General's 

Branch circulated the terms and conditions of service vide 

memo dated 14.9.2001. It was incumbent on the authority to 

• effect to those terms and conditions of service. It 

depend on the volition of the employees On perusal of 

the materials on record, we find it difficult to hold,that 

!k#sPoridents oftered them the bene\it of the terms 'and 

condItiona of sorvle of URC employtien poinulgatdhy th 

,rtermaster General's Branch and the applicants refused 

to accept the same. As per the communication dated 

14.9.2001, it was the respondents who were to take stes to 

implement the terms and conditions of service of URC and 

act as per directions of the Supreme Court including giving 

of the regular pay scale. The impugned orders whereby the 

conditions of service of the applicants were changed vide 

memo dated 10.2.2002 runs counter to the Judgment of the 

Supreme Court as well as the policy decisions laid down by 

the Quartermaster General's Branch vide memo dated 

14.9.2001. 	 . 	 I  

T. 	We have also perused the agrement forwarded with 

\/ 

 

the 	order dated 	10.2.2002 which 	was prepared . by the 

respondent No.6 	unilaterally. Acceptance of. the 	terms and 

conditions mentioned in the memo dated 10.2.2002 by the 

- 	
.npplicntS. ....... 

, 	 . 
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• 	
applicants for want of their bargaining power by itself 

cannot estoP the appliCaflt5 to assail the .legi.timacY ot the 

order. The respondents instead of acting 
afOremefltb0n 	

in 

terms of the Supreme Court diecti0flS and the poliCY laid 

er3i' Branch, terminated the 
down by the Quartermaster Gen.  

3ervice of these appHCaflts as SaLesmen and appOifltCd them 

termS nd conditi0fl3 ot March 
2002, whiCh pr se, 

afresh in  

is arbitrary and discr change in 
iminatory. The iipugned 

the terms and con 	
issues by the 

ditioflS 	of 	serViCO 

is in our view 
respondent5 vide memo dated 10.2.2002  

in law. Therefore the said communication 
unsustainable 

	is 

.................................. liable to be set aside and thus the eris_8fldC0nt10 

et' out in the communication dated 
10.2.2002 stands 

law 
shed. The respondents are now directed to act as per  

PQ 	
cision rendered by the Supreme Court 

.inhe light of the de 

tihe case of M.. Asi.am and others (Supra) and take 

terms and 
steps for implementation of the  

conditions of service of Unit-run Canteen employees issued 

by the Quartermaster General'8 Branch vide memo, dated 

14.9.2001. 

thus allowed. There shall, 
8. 	The application is  

however, be no order as to costs. 

.-. 	 . 	 .-, 	

Sd/IC 	A1A$ 

Sd/ .rit9.R (AdM) 

•(j!Iii 	t( 	true 

F1fk  

• 	 •. . 

nkm  
C.A. 7 G UWAft VII rJ D,4 ACP 

Gua7 tOOS çj__7  

IM 
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To 

(OC 
Iadcuarter 3 Corps 

C/o99 APO 

(THROUGH PROER CHANNEL) 	•' 

3ub 	Prayer for 
early implementation of judgment and 

order dated 2.12. '2002 'passed by the Hon'bl. 
Central Administrative Tribunal, Guwahati Bench, 

Guwahati in O.A. No. 267 of 2002. 

Rspetcd Si,r ,  

MCY'I: hIAI(iblY and respect'I'U iv I beg to state that being 

aqqri.eved 
by the arbitrary dc1siOn for change of sCrVi ce 

(::ond t'ions and for non considerat-,ton of the bene'f it of 

r'egui ar z.;i on iii 
terms of the scheme ' formulated by the 	' 

Arrciy, He,3,clquarte r, Govern men '1.; a f in di a 	vid 	
1 etter datod 

• 14. 9.. 2001 
tn view of the aforesAld di rct'i on of the Hon 'bie 

Crtrai Administra'v Tribunal. passed "in Original 

1tiica1:ir 1  No. 267 of 2002 following the 
deSiOfl rendered 

-

bV 'the Ron' hie Supreme Court in the case of Urdon of' India & 

Ors.. ./s 	As .. H. 	lam 8 Ot's . the undo rs 
igned 	is en bit1d to 

benef t of regu iariZatOfl 	rogu iar' pay 	
and other 

service benefits. 

'Therefore 	OU are rques'ted 	to 	compl.y , 	with 	the 

'bie 	C. A. T 	•, 	Guwahat I 	Bench aforeaid direction 
in 

of' 	the 
the judgment 

Hon 
and order dated 2.12,002 in 

as in indicated 
267/2002 at 	the earliest. 	A copy 	of 	the 	said 

O.A. 	No. 
order ,  dated 2,12,2002 	is enclosed 	for' your 

judgment 	and 
ready reference and er1y action. 

EnclO 	A copy of the judgment and order 
Dated 2.12.2002. 

Date 	20,12,2002 Yours faithfullY 

(Gopal 'Ba1lBV Paul) 

Spear Canteen , CSD 

H'q 3 Crop 	C/o.. 99 APO 


